COURT-I

IN THE APPELLATE TRIBUNAL FOR ELECTRICITY
(Appellate Jurisdiction)

APPEAL NO. 79 OF 2018 &
IA NOS. 404, 405 & 406 OF 2018

Dated : 5" March, 2019

Present: Hon’ble Mr. Justice N.K. Patil, Judicial Member
Hon’ble Mr. Ravindra Kumar Verma, Technical Member

In the matter of:

Maithon Power Ltd. .... Appellant(s)
Vs.
Central Electricity Regulatory Commission & Ors  .... Respondent(s)
Counsel for the Appellant (s) : Mr. S. Venkatesh
Mr. Somesh Srivastava
Mr. Vikas Maini

Counsel for the Respondent(s)

ORDER

The learned counsel, Mr. S. Venkatesh, appearing for the Appellant,
submitted that, the Order is reserved on 15.11.2018 in Petition No. 16/RP/2018
in Petition No. 152/GT/2015 on the file of the Central Electricity Regulatory
Commission, New Delhi. Therefore, he prays for an extension of another 10
days time to enable him to take instructions from the Appellant regarding

withdrawal of the instant appeal.

Submission of the counsel appearing for the Appellant, as stated supra, is

placed on record.

In the light of the submission of the counsel appearing for the Appellant, as
stated supra, the time is extended to the counsel for the Appellant, as requested.

List the matter on 18.03.2019.

(Ravindra Kumar Verma) (Justice N.K. Patil)
Technical Member Judicial Member
vt/pk
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